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Statég to. undermine the Israeli eco-
nomy, to block the flow of financial,
economie and political support to
Israel to geek to change international
‘political = position in  favour of the
Palestinian people and to support the
Palestine Liberation Organisation”.

(b) The Government of India have
taken note of the resolutions contain-
ed in the final communique issued by
the Islamic Summit,
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2395. SHRI NIHAL SINGH: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of persons register-
ed by the Delhi Pharmacy Council
during the last three years and under
what rules;

(b) if so, whether private Pharma-
cist Schools are running in Delhi
which have been doing the job of re-
gistration in Ayurvedic, Allopathic
and Homoeopathic system of medici-
nes; and

(c) if so, the procedure followed by
them in doing so?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR.
RANJAN LASKAR): (a) The Delhi
Pharmacy Council hag registered the
following number of persomng during
the last three years under the Phar--
macy Act, 1948: -

1978—Total number of persons
registered; 405 [under Section 32
(b): 212; under Section 32(2): 183]

1979—Total number of persons
registered: 547 [all under Section
32(2)]

1980-81—Total number of persons
s;rfglstered: 275 [all under Sectiom
(2)]
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(b) No such instance has come to
the notice of the Delhi Administra-
tion,

(c) Question does not arise,

Pune station

2396. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS De
pleased to gtate:

(a) whether the attention of Rail-
way Administartion hag been drgwn
to the two articles of Dr, A. D, Lele,
MUL.A, Msharashtra published in
Daily Tarun Bharat Pune (Maha~
rashtra) dated 16th and 17th Sep-
tember, 1980 regarding inconve-
niences experienced by Railway Staff
and Railway Passengers on Pune
‘Station;

(b) if so, the reaction of the Rail-
‘way Administration in this regard;
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(c) what action has been taken or
proposed to be taken on each of the
grievancegs and suggestions made in
the said articles; and

(d) if no action is taken so far, the
difficultie relating thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI1
MALLIKARJUN): (a) Yes.

(b) The Central Railway Adminis-
tration hag already taken necessany
action on the main points made in
the Articles.

(¢) A statement is attached,

(d) Does not arise,

Statement

Points Raised

Action taken

3 ashable aprons on platforms Aprons provided on platform line No.
(0 M X P prwmhablc aprons on other platforms will be considered
as and when funds are available.

line No. 3 & 4.

. Provision of

(2) Inadequate accommodation in Present arrangements are considered adequate, Re-

Booking Office, etc.

of funds.

t will be considered subject to availability

(3) Protection of RPF while carrying Present arangements are considered good enough.

cash.
(4) Toilet facilities’at VIP sidings.
(5) Shed facilities for Porters, etc.

Action not considered necessary for fear of mis-use.
A proposal for providing a covered shed is under exa-

(6) Inadequacy of staff and refreshment Present arrangements are considered adequate,

items in refreshment rooms.

(7) Inadequacy of ticket checking staff At p‘l;uent,t:.mngemmta of ticket-checking are considered
adequate.

i i tem of payment Payment ue can be for the staff
(8) Defficiency in sys pay ayme by,c;ﬁ arranged

of salary to staff.

€y app

or it in writing.

(9) Inadequatc arrangements at en- Provision of an extra P & T phone and extra Enquiry

Clerk is under examination.

quiry counter.
i for hamals. Hamals are not eligible for the of Uniforms as
{10) Uniforms for mﬂmﬁ Dmh Regulations. %’ er, H,
) ing in tranship sheds are issued woolen
as ¥ C)MRII.IU Provision of a rutjm

protective
is under examination.






